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Reu Delhis this the /7, dey of ppril, 1999,
- . . _
HON 'BLE MR, S, R, ADIGE VICE CHAIRM AN (n)
HON 'BLE MRS, LAKSHTI SuMMINATHAN , MEMBER(D)
P | 1, shri Subhash Chander,
, Yo shri sits R, :
Vo 1123. Mlaagh,
Delhi =034, = =
2. shri mi m'.-ar..-_
. - %o sh, S.N,Mishra,
‘ Ko 269/10, Ry, mlony,
: Rani Bagh, :
. Delhi-034. .
| 3. Shri R Kishan,
5/0 Sh, R D, Shukla,
: o €-218,Gali No.6,
4 ‘West Karaval Nagar,
E » ' Delhi -094 ssvce mplicants.
Versus
1. Govt. of NCTof Delhi,
: | < through its Chief Secretary,
; 5, Sham ‘Nath Marg
| - oelhi =054, °
2. jThe Director Gmerél;
: ( Home GUBI‘dS)’
CTl Oomplex, 'Raja}_cardd_\_.
New Delhi =027,
3. The Dommissioner of Police,
: | - Delhi police Headguarters,
o - I .p“. Esta te. '
. Neu Dal hi .....__002 . eevee Rﬁmondmta;
-y
--  2)0,,No,2348/98 v
1..Shri Sompal singh, |
o Shrl Raja Rm, . .
~ R/o D-564, Jahangi puri,
091h1-33- .
% ' 2. Birendgr Kumer Singh,
3 %o Shri awadh Narein singh,
, o B-16, Kewal Park, Azadhur,
- Delhi =33,

3 Shri Wimsl Kumar,
§o shri Inqu Shekhar, -
0 g=229, J.J.blony, Surej pPark,
- :Samaypur Badli,

4, shri Mithu Lal, o
: yo Sh, Bebu Ram,y ﬁ
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. WMo €=1017, Jahangimpuri , Delhi -33, -

S. Sh, Rem P rakash,
5o sh, Bhagwan Singh,
R/o A-1266, Jahangimpurt,
Del hi=33, ' \

6. Shri satish Kunaf,
o sh, Tejpal singh,

R/o 198/17~-a, Gall No, 2,
Shri Rem Negar, ' '

Shahdﬂ i‘a. :
Del hi -32 ooooooomplicaﬂtso
| Vorsus
1. @ Vvt.NCT of DSIM.
throqgh .

Chief Secretary,
5'_ Sham Nathﬂarg,
Del hi=-054,

2. O G, Home Gua rds.
CTT Oompl ex; | .

Raj. Gardd’i.
Now Del hi =027 - . eeece RamondﬂtBO

By adw oates |

shri J.C.Madsn for applicants. |
Shri Rajender Pendite for rasponden tsd

0 RDER

HON 'BLE MR, 5, A, ADIGE, VICE CHAT M an (g) ,

These two DAs inwlve common questions of

law and fact and are being di eposed of by this common !

o rder,

2, In OA.Nb.'2495/97 filed on 14,10,97 applicants !
who are all Home Guards impugh respondente! Order

da;:d 15.12.94 (mnexure~a1 of that 0a)diecharging them,
after

/having been eN9eged as Home Guards on continuous

basis for 18-20 years (mnexure-23 of that 0a),
Similerly in OA.No.2348/98 filed on 27.,11,88, spplicents
impugn notices dateg 2.11.% and 15,11, o8 (n exu re- a1
®lly of that 0a). threatening to discharge them sfter

i
|
|
i

hav.ln_g been mgaged 88 tome gy,

Ps !fds on continuous basls j
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for 7=12 years,

3. W have heard both sidega,

4, This very bench in 04.No, 773/ % Smsy Singh
§0rs. Vs, vty 0f NCTof Dalhi & Ore, dectided as
-recent.lyl 88 544499, had dimicsed a similar claim

by Home Guards for umgagant/ngulariaati_on)
after noticing the Delhi High Durt o rders deted
51.99 in 0% No,44-45/99 dimiesing the chellenge
to the Tribunal's order dated 18.12,% in 0, No, 2323/ 98|
Daye Nidhi vys, ‘G': vte of NCT of Dalhi & connectsd casu
that Homa Guards could not \cleil”_rem'gagmmt or |
regul ari sation afterp thei in:l_tia.l 3 yesr poriod of

engagemant yas o ver,

5 . In the result neither 0As warrent judt et gl
interferen ce? Ouring hearing spplicents’counsel has

prodiced a eopy of the pslhi High Durt's o rder

whi ch refers to the statowent madeg by respondentst
counsel that they have a policy in the matter, No
such policy decision of respondents was shoun to us

; during hearing, and the relevence of that‘policy decision |

case, to advan ce the case of spplicants in the tun Oae
bsfore Us,was also not establishedy .

6, S Wthout prejudice to ®oplicenta’ liberty 4o ,
Tepresent to regondents for consideration ¢fp their casg ' |
in acco rdence with thamfbmmtion‘sd policy decision, |

ir ény, these two OAs ars diaui's'aodé No coaf;-a.

g.l Let a Copy of this opder be placed on each of the
eXNe
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